Title: Regarding ban on fishing including shark in the coastal area.
12.54 hrs.

SHRI VAIKO (SIVAKASI): Hon. Deputy-Speaker Sir, | draw the attention of the Government to a very serious issue
which will adversely affect the livelihood of lakhs of fishermen in the coastal areas of the country.

The gazette notification dated July 11, 2001 by the Ministry of Environment and Forests is a bolt from the blue to
the fishermen of the country, particularly, from the Southern States of Tamil Nadu, Kerala, Andhra Pradesh and
also other parts of the country.

Through this notification, the Government has banned more or less sixty different items harvested from the sea
under Schedule | of the Act, prohibiting harvesting, processing, stocking and sale of shark and other sixty items
completely. This is arbitrary and unjust because the Ministry did not consult either the fishermen or the States'
Fisheries Departments or the Central scientific institutions on fishery.

The ban is unscientific. ...(Interruptions) This is not an issue to be taken up on partisan lines. You are interrupting
without understanding the problem. ...(Interruptions) The Government will withdraw the ban; that is why we are
bringing it to the notice of the Government. Are you not interested in the welfare of fishermen? Can you put your
point and say for what reason the notification should be withdrawn? Please first listen to what | am going to say.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Vaiko, do not get yourself entangled with any other Member.

...(Interruptions)

SHRI VAIKO : Sir, sharks and other elasmobranches are apex predators and a ban on their fishing will lead to an
imbalance in the food chain. This will affect the total fish catches, as the availability of the smaller prey fishes will
decline. ...(Interruptions)

Already, fishermen, for thousands of years, are fishing these items including shark, seahorse and corals. It is their
main livelihood. ...(Interruptions) When they go to the turbulent sea, there is no guarantee whether they would
come back to the shores. They are already risking their lives. For hundreds and hundreds of years, they have been
doing this. So, it is totally unjust.

Moreover, is it possible to catch a particular type of fish in the net? This is ridiculous. Through the net, could the
fishermen dictate that only certain kinds of fish should come to the net? Is it possible? Therefore, fishermen have
come all along from Kanyakumari in my State and from Kerala to Jantar Mantar in Delhi for staging a demonstration.
| therefore draw the attention of the Government to the serious problem so that the ban could be immediately lifted,
the prohibition could be scrapped and the Government could withdraw the notification to protect the lives of the
fishermen whose livelihood is fully dependent on this activity. This is a very grave issue, to which | draw the
attention of the Government. The Government should immediately withdraw the notification.

Thank you. ...(Interruptions)

MR. DEPUTY-SPEAKER: | will call you later. There are two more hon. Members to speak on this.

...(Interruptions)
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*SHRI P. MOHAN (MADURAI): Hon. Deputy Speaker, Sir, while thanking you for this opportunity, | would like to



make it clear at the outset that | am emphasizing the demand made by the hon. Member, Shri Vaiko, who spoke just
before me drawing the attention of this august House to the plight of fishermen who are hard hit by two of the
directions issued recently by the Union Government. About 60 kinds of fishes have been banned from being caught
by Indian fishermen who live along the long coastal line of the country thereby affecting fishermen particularly those
who live along the coastal area of many states borering the ocean. Crores of people dependent on fishing
occupation have been affected by these notifications issued by the Union Government. On April the first of this
year, another notification was issued by the Union Agriculture Ministry giving a blanket permission to the fishing
trawlers of MNCs and foreign countries to go about fishing in our waters. Fishing community are very sceptical
about this move. When there is a ban on our Indian fishermen, the very same Union Government permits foreigners
to go about fishing on our high seas. | would like to point out that this strange and inconsistent a move which is
evidently contradictory gives rise to a doubt about the integrity behind the move of the Union Government. When
the interest of foreigners are taken care of, the interest of our countrymen are ignored. There is a ban on catching
sharks. If sharks are not caught as and when they strike, it would endanger the other varieties of fish. All the
species of fishes that are becoming extinct should be identified by Marine Research Centre, both at Mandapam and
Cochin. Without consulting researchers a unilateral move has been resorted to. This must be rescinded. The ban
comes into effect within 12 nautical miles, which fall within the jurisdiction of the State Governments. But the Union
Government has taken action without consulting all the State Governments, which have right over territorial water in
the sea. Already

* English Translation of the speech originally delivered in Tamil

Tamil Nadu and West Bengal have stoutly opposed the Centre's move. Hence, | urge upon the Union Government
to restrict the fishing trawlers of MNCs and foreign countries. Likewise the ban on fishing of 54 items must also be
withdrawn.

MR. DEPUTY-SPEAKER: Shri Mohan, please conclude now. | am calling Shri P.H. Pandian.

SHRI P. MOHAN: Just one minute please, Sir. Permission granted to MNCs must be withdrawn. The ban on certain
fishing items must also be withdrawn and rationalised.

MR DEPUTY-SPEAKER: Mr Mohan, nothing will go on record except the speech of Shri Pandyan.

SHRI P.H. PANDIAN (TIRUNELVELI): Thank you, Sir.
There are 50,000 fishermen in Tamil Nadu. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Priya Ranjan Dasmunsi, | will come to that issue after this.

...(Interruptions)

SHRI P.H. PANDIAN: There are 50,000 fishermen's families in Tamil Nadu. ...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Rashid Alvi, he has given a notice.

...(Interruptions)

13.00 hrs.

SHRI P.H. PANDIAN : The Ministry of Environment has, through an order dated 11.7.2001, banned fishing of 53
varieties of fish and 54 varieties of other sea-animals under Wildlife Protection Act of 1972, citing filmsy reasons.



...(Interruptions)

MR. DEPUTY-SPEAKER: Will you please resume your seat? He has given a notice. Shri Mohan, please resume
your seat. | have given the floor to him.

...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Shri P.H. Pandian.

(Interruptions)™

SHRI P.H. PANDIAN : Sir, this anti-fishermen order has adversely affected the livelihood of lakhs of fishermen all
over India and also in Tamil Nadu.

Sir, my leader and the General Secretary of AIADMK, Puratchi Thalaivi, along with the Chief Minister of Tamil Nadu
have written letters to the Central Government to lift the ban. The ban is not lifted. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Mohan, do not compel me to name you.

...(Interruptions)

* Not Recorded

SHRI P.H. PANDIAN : The livelihood of 50,000 families of fishermen will be at stake. If Indian fishermen are
prohibited in territorial waters, then these fishes will flow to other countries. They have a right to fish. If they are not
fished in Indian waters, they are not going to be stable in waters. They will move to other territorial waters and they
will cross over the territory. For example, if the fishes from the territorial waters of Andaman Islands move away to
the Thailand zone, then that country has a right to fish in that zone. ...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF INFORMATION TECHNOLOGY AND MINISTER
OF COMMUNICATIONS (SHRI PRAMOD MAHAJAN): Do not allow the Indian fish to cross over. ...(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Minister of Parliamentary Affairs, | want to say something on this.

...(Interruptions)

SHRI P.H. PANDIAN : Sir, about 50,000 families have thronged to Delhi. They are staging a demonstration here in
Delhi. So, the Government should understand the sentiments of the fishermen all over India, particularly in Tamil
Nadu. They must lift the ban. If this order is not withdrawn, the livelihood of about 50,000 families will be lost.



Sir, fishermen are all over India including Lakshadweep, your own Constituency. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandian, | am telling you that you are spoiling your case. | am on my legs.

...(Interruptions)

SHRI P.H. PANDIAN : Sir, through you, | call upon the Government, on behalf of AIADMK, to withdraw this order.
...(Interruptions)

MR. DEPUTY-SPEAKER: | am on my legs. Will you resume your seat? Shri Jose, | am on my legs.

...(Interruptions)

MR. DEPUTY-SPEAKER: | will have to warn you. Please do not do this.

...(Interruptions)

MR. DEPUTY-SPEAKER: Dr. Raghuvansh Prasad Singh, will you please resume your seat? Shri Ramji Lal Suman,
will you please resume your seat? | will not call you if you interrupt like this.

...(Interruptions)

MR. DEPUTY-SPEAKER: Please hear me patiently for a second. Shri Vaiko has raised a very important issue.

...(Interruptions)

st slitaera STAHATa (HTYR) © ST HEIGd, TR 980 gWIce 53 81 9N SO 31 Y g el « W € 18€] (waum)
IUTEHE HEled : IE Wi 9ga gHlce 599 gl

Si. Ygaw e b (durel) : Sureae weiey, gar f 9gd Jeaqel 7l €1 89 gl X | 43 21 8 U+ 39 B i el 9o © 3@ &l
Ugel T AEd 93 o I P o fF ot 3R # anuet wHa frerm, @ 9 =er T iR 3@ A 3 Y €| 9 WX & T, fIER @ e



e ft = Ran mn ?| RER & | wR = 8 @ R1G€) (agur)
it WAIT HEIST T AT R B IE §, SUISHE HElgd il aIed €, eifh 39 AT S8 e P AN @ 8 § @ 218€) (aum)

Iureas HeElgd I8 W sne/Aifefray faten @ this is affecting everybody and | am also affected. They say do not
catch “shark’. Can you put the gate mentioning that not for “shark'? Suppose, shark comes in the hook what will you
do? What kind of a natification is it? | want the Government to take note of this order. About lakhs of people are
affected by this order.

...(Interruptions)

MR. DEPUTY-SPEAKER: Will you please resume your seats? The Parliamentary Affairs Minister has to say
something.

...(Interruptions)

MR. DEPUTY-SPEAKER: | am allowing all of you to associate with the subject.
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SHRIA.C. JOS (TRICHUR): The Environment and Forests Minister is from Tamil Nadu.

MR. DEPUTY-SPEAKER: Shri Jos, why don't you hear? You must have the hearing habit also.
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